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notification in the OfHcial Gazette, 
appoint in this behalf, there shall 
be constituted the following AlI-
India Services and different dates 
may be appointed for different 
Services, namely:-

1. The Indian Service of Engi-
neers (Irrigation, Power Build-
ings and Roads); 

2. The Indian Forest Service; 

3. The Indian Medical and 
Health Service." 

(b) The Indian Forest Service was 
constituted with effect from the 1st 
July, 1966. The Indian Medical and 
Hea lth Service was constituted with 
effect from the 1st February, 1969, but 
its cadre~ have not so far been con-
stituted. The Indian Service of Engi-
neer~ ha c; not yet been constituted. 

(c) Yes, Sir. 

(d) It was decided to constitute the 
Indian Service of Engineers in Jan-
uary. 1977 by issue of a gazette noti-
fication. However, on re<"onsideration, 
it wa~ decided to consult the concern-
ed Central Ministries/Departments 
before further action was taken. 

(e) In March 1978, the 
Government had decided 

previous 
that the 

questIon of constituting the cadres of 
the Indian Service of Engineers and 
thE' Indian Medical and Health Ser-
vice should not be pursued. The 
State Governments were informed 
accord ingly. The matter, however, is 
under the active consideration of the 
Government 
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se&&iD1' up 0mbudIImaa Type of wti-
tutioa in IDdia 

6200. SHRI D. S. A. SIV APRAKA-
SAM: Will the MInister of HOME 
AFFAIRS be pleased to state whether 
there is any proposal with Govern-
ment to set up Ombudsman type of 
institution in India? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): The Government 
have not yet taken a view on the 
question of settIng up an Ombudsman 
tYPe of InstitutIon. 

Setting up of Administrative Tribu-
nals 

6201. SHR! D. S. A. SIV APRAKA-
SAM: WIll the MInIster of HOME 
AFFAIRS be pleased to state: 

(a) 'w'hether there is any proposal 
with Government to set up adnuni,tra-
tiv~ tr~bunals under Article 323A of 
the Constitution; and 

(b) if so, "",hen the necessary legis-
lation is proposed to be brought? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
AND DEPARTMENT OF PA-RLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASU~BAIAH): (a) and (b). The 
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